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irl1cTur —  . 71-  tt 	 Petftioner 

but 7Tanxia 
	 Advocate for the Petitioner(s) 
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Unic of 1n7i &Or 
	 Respondent 

1Tr 	J.D•her 	- 	 - Advocate for the Responuei (s) 
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The Hon'hle Mr. 	.3. SharriE 	 Juc:c1 1 	riber 

p 

The Hon'ble Mr. 	•. Sinçjh 	. . 	. . 	-cT -iin1str tivc ierber 

Whether Reporters of local papers may be allowed to see the Judg'ement? 

To be referred to the Reporter or not? 

Whether their Lordships wish to see the fair copy of the Judgement? 

Whether it needs to be cfrculated to other Benches of the Tribunal? 
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P ru;ura. P. PP tt, 
7, DPargav Jocicty, 
Gotri Road, . aco(ara. 	 .. •pplcant 
(: dvccT te- r, P. I. Tanrta) 

1Jnon Cf India, Itrou:f- 
Pecre. tary, 
iJerartrnent CL hostS, 
iJrk EThavari, Parlrament Ptreet, 
e7 ew Delhi. 
be 1'ost 17,  Icaster Vencrr:1, 

P shrm Load, i"avrangpura, 
hmedabad. 

Sr. Suoclt. of ... .5. 
.rt.s. Thhavan, 

Pratap Ganj, 
Vadodara. 

(Zdvocato-I.r. J.L). jrera) 
.. Pa;Spondents. 

rion*hle L.r. 0.S. Sharna .. Judilcial ieriber 

Pon'bIe r. 	• . Sincrh 	.. 	dni 	t:'Lv. or 

4 iP ICVPq 

,.,. ,Cfl 	.:.. • 	 •, 

Phir orioiral an lic:tion undei: section 19 

cf thef-deS r:fs t ativa Tribunals 	a- 1295, as hc a 

:Tiled b t'rc aplIcVnt ales for the rcc-r 5-  rlc-

a ntr ti on of the decision dt. 28. 1. 1988 of this 

'..-r512unai in 	./310/86 beteon the i-'arties and it 

is submitted that in the last eara of its judprrient 

the Tribunal had directed that the resnonclent couid 

::ecover rent and renal rent from the apnlicTnt uptc 

a sum of P. 2,649.45ps. after giving him a notice. 

The grievance of the applicant is that this procedure 

-ras not folloved nd 	e resncndents arbltrariiy 

arrived at their cnn decision and reseed a final 
house 

order to recover Ps, 93.16 	as aenalLrent and 

another SUF Of.5. 1,710.60 rlenal rent from him. On 

the other hand, the resondents su'nite that this 

A 



aount was duly aa:ived at after d.scuseion ith the 

applicant and it was n0t necessary to qive him any 

fua: thor cpnc rtun. tw a haar ir:g. 

2. 	fter careful exanination of the matter, we 

a a of t1e view that the respondents 	nt taken 

V 
a 	prooer rospect and they have failed to 

comnly with the final order dt. 28.1.1988 and the 

impugned order does not speak that the amount sought 

to he recovered from the applic- nt was arrived at 

after igiging him an opportunity of showing cameo  cf- 

I hearing. 7.s a matter of fact, such a oetiticn is nat 

Sf 	 maint*nahle and the applicant should have anroached 

the Iribunal by way of contempt within the criod of 

limitation. However, this Tribunal can pass suitable 

orders esnacilly when the orders are not being prca..erly 

complied with by any deoartment of the Government. 

ie accordingly, direct the resnondents to 

ra--ewanine the whole issue in lioht of ara 6 of the 

judcjment dt. 28.1.1988 in T.-./310/86 betuecn the parties 
1 

orf,after giving an opportunity to the pnlicant, p.ass 

a fresh sneaking order in accordance with the directions 

contained therein within a ocriod of three rnontb from 

the date of communication of this order. L. 	petition 

accordingly disoosed of at the admission stage. 
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